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Item No.10
(Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH

(By Video Conferencing)

Original Application No.704/2022
(I.A No. 231/2022)

Zafar Abbas Applicant

Versus

State of Uttar Pradesh & Anr. Respondents

Datc of hearing: 11.10.2022

CORAM: HON’BLE MR, JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER
Applicant: Ms. Tasneem Ahmadi, alongwith Ms. Mahima Rathi,
Advocates.

Respondent: Mr. Varchaswa Singh, Advocate for respondent no. 2.

Application under Section 18 (1) read with Sections 14, 15 and 19 of

the National Green Tribunal Act, 2010.
ORDER

1. The present application has been filed under Section 18 (1) read with
Sections 14, 15 and 19 of the National Green Tribunal Act, 2010 seeking
demarcation of entire area of 40 bighas comprised in Khasra Nos. 15/1
situated in Village Nangla Tashi Qasampur Kankar Kheda Meerut, Uttar

pradesh and removal of encroachments and building material from the same.

Vide order dated 27.09.2022, District Magistrate, Meerut was

2,

unpleaded as respondent no. 3 and notices were ordered to be issued to

respordent no. 1 to 3.

3 Learned Counsel appearing for the applicant has filed amended memo

e

of parties and the affidavit regarding service of notices on the respondents

which are taken on record.




0. A. No. 704/2022
Zafar Abbas Vs. State of U.P. & Anr.
2-
4' N gl ‘A( Al .
one has appeared for respondent no. 1- State of Uttar Pradesh and

respondent no. 3- District Magistrate, Meerut

S scl .
Learned Counscl appearing on behalf of the respondent no-. 2 has filed

copy of the Aadhar card of A.R of respondent no. 2, Copy of the Tauliyat

Identity Certificate issued by respondent no. 2 along with copy of order dated

(6.07.20222 and Vakalatnama on behalf of respondent 1.0 2 which are taken
on record. Learned Counsel for respondent no. 2 seeks three weeks time to

file reply/responsc of respondent no. 2 to the averments made in the

application.

6.  Request is allowed. Response/ reply on behalf of respondent no. 2 to

be filed within three weeks by
PDF/OCR

the averments made in the application e-mail

at _'Ludicz'al-ngt,@gov.ig preferably in the form of searchable

Supported PDF and not in the form of Image PDF.

7. List for further consideration on 29.1 1.2022.

S. In view of the facts and circumstances of the case and also the

provisions made 1 the Section 20 of the Nationai Green Tribunal Act, 2010
which require this Tribunal to inter alia apply the Precautionary Principle, we
consider it appropriate that the land be preserved in its present state of
environment  till adjudication of the questions involved in the casc and

accordingly, we direct the parties to maintain status quo regarding
posscssion and existing position of the iand till further orders to the contrary.

9. The Superintendent of the Police and District Magistrale, Meerut ore
directed to take all requisite steps for ensuring maintenance ¢f status quo

reparding the possession and existing pesition of the land in question. For

recording existing position of the land and vegeration on it in question
including any encroachment/borewells etc,, the same may be got video-

graphed by the District Magistrate, Meerut, through smart phone or video-



Q. A No. 704/2022

Zafar Abbas Vg, State of U.P. & Anr.
3-

camera i
a1n the presence of representative

s of the applicant and respondent no.

21 ' , :
mmediately on receipt of a copy of this order. The requisites expenses, if
any incurred, for such videography of the land in question will be borne by

the applicant.

10.

A copy of this order be sent to District Magistrate, Meerut and

Superintendent of Police by email for requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

October, 11 2022
AG



Item No. 4 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

(Through Physical Hearing with Hybrid VC Option)

I.A. No. 296/2022
In
Original Application No. 704/2022
...Applicant

Zafar Abbas

Versus
...Respondents

State of Uttar Pradesh & Ors.

Date of hearing: 23.11.2022

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
AFROZ AHMAD, EXPERT MEMBER.

HON’BLE DR.
Applicant: Ms. Tasneem Ahmadi, Advocate with Ms. Mahima,
Advocates.
Respondents: None.
Application under Section 18 read with Sections 14 and 15 of the
National Green Tribunal Act, 2010

ORDER

1. The present application has been filed under Section 18(1) read with
Sections 14, 15 and 19 of the National Green Tribunal Act, 2010 seeking

jon of entire area of 40 bighas comprise

shi Qasampur Kankar Kheda Meerut, Uttar

d in Khasra Nos. 15/1

demarcat

situated in village Nangla Ta
Pradesh and removal of encroachments and building material from the same

2. Vide order dated 27.09.2022, notices were ordered to be issued to the

respondents. Respondents 1no. 1 & 3 did not appear despite due service and

respondent no. 2 sought time to file reply.

3. Vide order dated 11.10.2022, respondent no. 2 was granted three
weeks’ time to file reply and in the meanwhile status QUO regarding
possession and existing position of the land was ordered to be maintained and



I.A. No. 296/2022
In O. A. No. 704/2022 Zafar Abbas vs. State of Uttar Pradesh & Ors.

-
th . . .
e District Magistrate, Meerut was also directed to get the land in dispute

video-graphed immediately on receipt of the order.

4. The applicant has filed LA. No. 296/2022 alleging that Patwari deputed

by the District Magistrate, Meerut to video-graph the land in dispute made &

partial video recording and advised the applicant to withdraw his application.

The applicant was also threatened by about ten persons of doubtful character

present there.

S. We consider it to be appropriate and accordingly order that a copy of

the appﬁcation be sent to the District Magistrate, Meerut, who shall ensure

that the land in question is completely video-graphed to record its existing

position and take such further action as may be considered appropriate.

6. List for consideration on the date already fixed, ie., 29.1 1.2022.

7. In view of the facts and circumstances of the case, W€ also consider

presence of the District Magistrate, Meerut or Officer not below the rank of
SDM deputed by him before this Tribunal through VC to be essential for

proper adjudication of the questions

assisting this Tribunal in just and

involved and accordingly the District Magistrate, Meerut or Officer duly

authorised by him may remain present before this Tribunal through VC on

that date.

8. A copy of this order be send to the District Magistrate, Meerut by email

for compliance.

Arun Kumar Tyagi, J M

Dr. Afroz Ahmad, EM

November 23, 2022
AVT
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